N

i
11y THE CENTRAL ADMIN TSTRATTIVE TRIBUNAL
CALCUTTA BENCH

4

Present ¢ Hﬁp/éie My, S. Btawne, Adminietrative Member

Hon'ble Mr., A, Sathath Khan; Judicial Member

Malay Chakraborty & O..q
v5 -

- . . A

: ‘ ' Egstern Railway

Mr. C.R, Bag, Counsel
My. G.N. Bhattacharies, Counsal

' . For the Applicants

for the Raapondents ¢ Mr, MK, Bandyhyedhyay,.Counsél

’ ' " Date of Order & 09-01-20C
ORDER

MR. A. S ATHAH KHAN, JM
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CC has been filed for condonation ofchléy in

MaA 862 of 20
» _ £iling the O,A 436 of 1227 pureuant fnth@(i rectirn given by the

Hon'ble High Crurt vide ‘{€s order dated 3-7-200C in w,7,C. T, 223
~f 2000, In support of t the appliciﬁﬁ for .condonation of delay

thﬁ L3. Counsal for the annlicants r Vnd uron *hO(iec4e~oﬂ mf the

Hon'ble Supreme Covrt waported in 19 e{1) SLJ paqge~ £

§4 to the = ffect
that the mestion of limit=tion does net arise in the case nf peyzons
whe are similarly rlaced. Undar the circumstonces, del=y 19 £i1ina

PS

the 0.k, ia eondnned =mnd MA ie dispnsed of.

2. With the gonsent nf haththe narties the 02, is taken yp

for final d*eﬁn ~day f
82l tn-day. Haeard L3, Couvnsal for thh*hﬁ parttgs.

In » similsr @ase the Tri ‘

ibunal has give
j ' has givendireetion tha
°f the arplicants shonld be t the aléim
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exmmm@d by the R3$Vorny |
In that o
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by the apprlicants are found genuine, the§ should be consideeaed

4 ,
decording to Rules, Otherwise, they shal) not have any @augae of
agtien to appr@achvthe Trivon=) aoain, We alsgo pass simik r order
directing the raspondénts to direct tﬁe applicants to prodwas 211 the
dotumsnts in their possassion to prove that thsv had wofked in the
Railways dufinq the rélevant peri@d; Tf the doeumsnts are fonrd genuine
the rQSpondents are direeted to eonsidefAthelf @ase for sereening
aecordinq to:Rules. And 1f the documents are found net to be genuine,
the respondents shall rass a spesking @rder'rejéctimq their claim.
The ébcva axargise Qhall be completed by the re;ap@ndents within a

period of four months from the dat= of receipt of a cepy of this erder.

“With the above cbservatien the C.,A, is disposed of awarding mre costs.
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